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An Act further to amend the Essentiai Supplies (Temporary
' Powers) Act, 1946. ',

BE it enacted by Parliament as follows: — ' , .

1. Short title.—This Act may be called the Tssential Supplies
(Temporary Powers) Amendment Act, 1952.

9. Amendment of section 1, Act XXIV of 1946.—In section 1 of the -
Essential Supplies (Temporary Powers) Act, 1946 (hereinafter referred to
as the principal Act), in sub-section (8), for the words and figures ‘‘thirty-
first day of December, 1952’ the words and figures ‘‘twenty-sixth day of
January, 1955’ shall be substituted. : .
3. Omission of section 24, Act XXIV of 1946.—Section 2A of the
“principal Act shall be omifted.
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